FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
BBF INDUSTRIES LIMITED

RELEVANT PARTICULARS
L Name of corporate debtor BBF Industries Limited
2 Date of incorporation of corporate debtor 01-07-1996
3. | Authority under which corporate debtor is | RoC-Chandigarh
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74950PB1996PL.CO18439
Identification No. of corporate debtor
i Address of the registered office and principal | Vill. - Bhamian Kalan. Tajpur Road.
| office (if any) of corporate debtor | Ludhiana, Punjab - 141008
6. Insolvency commencement date in respect of | 20-11-2023
corporate debtor
7 Estimated date of closure of insolvency | 18-05-2024
resolution process (180 days from Insolvency Commencement
Date)
8. Name and registration number of the | Inder Jeet Khattar
insolvency professional acting as interim | Registration No: IBBI/IPA-003/1P-
resolution professional N000156/2018-2019/12102
9. Address and e-mail of the interim resolution | Address: H. No. 402, GH-23. Sector 20,
professional, as registered with the Board Panchkula. Haryana — 134116;
Email Id: khattartania@rediffmail.com
10. | Address and e-mail to be wused for | Address: H. No. 402, GH-23, Sector 20,
correspondence with the interim resolution | Panchkula, Haryana — 1341 16
professional ' Email ID:cirp.bbfil@gmail.com
11. | Last date for submission of claims 06-12-2023
12. | Classes of creditors. if any. under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
i the interim resolution professional
13. | Names of Insolvency Professionals identified | NA
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14. | (a) Relevant Forms and Web link:
(b) Details of authorized representatives are https:/ibbi.gov.in/en/home/downloads
available at: y
Physical Address: H. No. 402, GH-23. Sector
20, Panchkula, Haryana — 134116

Notice is hereby given that the Hon’ble NCLT, Chandigarh, ordered the commencement ofCorporate
Insolvency Resolution Process of BBF Industries Limitedvide its order dated20-11-2023.

Accordingly. the Creditors of BBF Industries Limited, arc hereby called upon to submit their
claimswith proof on or before06-12-2023to the Interim Resolution Professional at the address

mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.



Submission of false or misleading proofs of claim shall attract penalties.
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Inder Jeet Khattar
Interim Resolution Professional
BBF Industries Limited.
IBBI Reg. No. IBBI/IPA-003/IP-N000156/2018-2019/12102
AFA valid upto-29-01-2024
Regd. Add. with IBBI: H. No. 402, GH-23, Sector 20,
Panchkula, Haryana — 134116
khattartania(@rediffmail.com

Date: 22-11-2023
Place: Panchkula
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Release of ‘Bandi Singhs’ sought

FATEHGARH SAHIB, NOVEMBER 22
The Qaumi Insaaf Morcha yes-
terday took out a ‘Khalsa
march’ from Gurdwara Fate-
hgarh Sahib for the release of
‘Bandi Singhs’in jails.

The organisers performed
‘ardas’ at the gurdwara and

then left for Chandigarh along
with supporters of the morcha.
They raised slogans against the
Central and state governments.
Bhai Pal Singh of the morcha
said the prisoners had complet-
ed their sentences but were still
languishing in jails. — OC

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
BBF INDUSTRIES LIMITED

RELEVANT PARTICULARS

-|Name of Corporate Debtor

BBF INDUSTRIES LIMITED

[

Date of incorporation of Corporate Debtor

01-07-1996

w

Authority under which Corporate Debtor is
incorporated / registered

RoC-Chandigarh

>~

Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

U74950PB1996PLC018439

o

Address of the registered office and
principal office (if any) of Corporate Debtor

Vill. - Bhamian Kalan, Tajpur Road,
Ludhiana, Punjab - 141008

o

. |Insolvency commencement date in
respect of Corporate Debtor

20-11-2023

~

Estimated date of closure of insolvency
resolution process

18-05-2024 (180 days from Insolvency
Commencement Date)

co

Name and Registration number of the
insolvency professional acting as Interim
Resolution Professional

Inder Jeet Khattar
Reg. No.:IBBI/IPA-003/IP-N000156/2018-2019/12102
AFA Valid upto: 29.01.2024

Address & email of the interim resolution
professional, as registered with the board

©

Add.: H. No. 402, GH-23, Sector 20,
Panchkula, Haryana-134116
E-mail: khattartania@rediffmail.com

Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

=)

Add.: H. No. 402, GH-23, Sector 20,
Panchkula, Haryana-134116
E-mail: cirp.bbfil@gmail.com

.| Lastdate for submission of claims

06-12-2023

~

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

Not Applicable

>

Names of insolvency professionals identified
toactasauthorised representative of creditors
inaclass (three names for each class)

Not Applicable

=

| (a) Relevant forms and
(b) Details of authorized representatives
are available at:

(a) Web link: https://www.ibbi.gov.in/home/downloads
(b) Physical Address: H. No. 402, GH-23, Sector 20,
Panchkula, Haryana — 134116

EntryNo. 10.

Date : 22.11.2023
Place: Panchkula

Notice is hereby given that the Hon'ble NCLT, Chandigarh, ordered the commencement of Corporate
Insolvency Resolution Process of BBF Industries Limited vide its order dated 20-11-2023.

Accordingly, the Creditors of BBF Industries Limited, are hereby called upon to submit their claims with
proof on or before 06-12-2023 to the Interim Resolution Professional at the address mentioned against

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Interim Resolution Professional for BBF Industries Limited
Reg. No.: IBBI/IPA-003/IP-N000156/2018-2019/12102

Inder Jeet Khattar

Clear stand on
New Education
Policy, says SAD

CHANDIGARH, NOVEMBER 22
The alleged implementation
of Centre’s New Education
Policy by the state govern-
ment in higher education
has created a controversy in
the state.

Former Education Minis-
ter and Shiromani Akali Dal
(SAD) leader Daljit Singh
Cheema asked Chief Minis-
ter Bhagwant Mann to clear
the government’s stand on
the education policy which
was being implemented by
the state’s Higher Educa-
tion Department despite it
being ‘discriminatory’
towards Punjabi language
and culture.

In a statement here,
Cheema said it was shock-
ing that even as Karnataka,
Kerala, Tamil Nadu, Telan-
gana and West Bengal gov-
ernments had refused to
implement the policy in its
present form, the state
Higher Education Depart-
ment was holding meetings
with university administra-
tions to implement the new
policy.

Earlier, the Punjabi Sahit
Akademi had alleged that
the new policy would reduce
credits given to Punjabi in
the syllabus and that it was
being imposed unilaterally
without taking any recom-
mendations from the Board
of Studies of the universities
in the state. — TNS
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CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600032
Branch Office: 2907/1/C/10, Jindal Complex, G.T.Road, Near Hanuman Chowk, Bathinda-151001

and other charges.

POSSESSION NOTICE - Under Rule 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance
Company Limited, under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 hereinafter called the Act and in exercise of powers conferred under Section
13[12] read with Rules 9 of the Security Interest [Enforcement] Rules, 2002 issued demand notices calling
upon the borrowers, whose names have been indicated in Column [B] below on dates specified in
Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within
60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the
Public in general that the undersigned has taken possession of the properties mortgaged with the Company
described in Column [E] herein below on the respective dates mentioned in Column [F] in exercise of the
powers conferred on him under Section 13[4] of the Act read with Rule 9 of the Rules made there under.

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties
mentioned in Column [E] below and any such dealings will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount mentioned in Column [D] along with interest

Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of
the entire outstanding including all costs, charges and expenses before notification of sale.

NAME AND ADDRESS OF DATE OF ouT- DATE OF
:'5 BORROWER/'S & LOAN ACCOUNT DEMAND| STANDING | PETAILS OF PROPERTY | symoLic
NUMBER NOTICE| AMOUNT POSSESSION
A B C D E F
Loan Account No. - XOHEBAT00003352376 Rs. Property Plot No. 237,
& HE02BAT00000003191 2 1,12,48,806 /-| Measuring .300 Sq. %)
1. NARESH KUMAR, 2. NEELAM GARG P2 ASON | Yards, Registered As S
4. |Rfo: House No. 237, Green Avenue Nanaksar a 11/07/2023 Per Sale deed o
‘| Road, Barnala- 148101 S - No. 3496 Dated T
: S | withfurther | 12/12/2013 Situated Y
3. M/S NEELKANTH JEWELLERS 2 | interestand | Within The Revenue N
Through Its Partner (NARESH KUMAR) charges thereon| Limits Of Handiaya,
AT:House No. 237, Green Avenue Nanaksar Tehsil And District
Road, Barnala- 148101. ALSO AT- Sadar Bazar, Barnala 148101 Barnala.

Dated : 22/11/2023, Place: Barnala/ Bathinda

Authorized Officer: M/s. Cholamandalam Investment and Finance Company Limited

& Chola
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CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: “CHOLA CREST” C54 and 55, Super B-4, Thiru Vi Ka Industrial
Estate, Guindy, Chennai-600032. Branch Office: S.C.0.16, First Floor, I-Block
Market, Sarabha Nagar, Ludhiana-141001. Branch Office: SCO 102-103, 3rd floor,

D Block, Ranjit Avenue, Near New Pizzeria, Amritsar 143001

DEMAND NOTICE UNDER SECTION 13[2] OF THE SECURITISATION & RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

You, the under mentioned Borrower / Mortgagor is hereby informed that the company has initiated
proceedings against you under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and that the Notice under 13 (2) of the Act sent to you by
Registered Post Ack. Due for Borrower/s has been returned undelivered. Hence, you are hereby
called upon to take notice and pay the outstanding loan amount mentioned against the said account
with interest accruing there from within 60 days from the date of this publication, failing which the
company will proceed against you by exercising its right under Sub-Sec (4) of Section 13 of the Act by
enforcing the below mentioned security to realize its dues with interests and costs. It is needles to mention
that this notice is addressed to you without prejudice to any other remedy available to the company.

Loan Date of Demand Description of the
Name and Address of the Borrower/s Amount No(t)ll‘l::s f; :3;:2“1 BTOReIe s e uToal
Loan Account No. - XOHELIN00002643356 Rs. 15-11-2023 | Property Bearing Municipal
& HE02LIN00000002559 3,19,50,000/ - and No. B-1-974/2 Measuring
Borrower & Co-Borrowers :- Rs. Rs. 510 Sq.yds. Situated In The
1. Ashok Kumar Taneja S/o Bhagwan Dass Taneja 61.60.000/- | 3,22,24,400/-Village “Mahaal Bagat”
2. Madhu Taneja W/o Ashok Kumar Taneja Tt;taI’ Rs as on Locality Known As “Opp.
3. Rahul Taneja S/o Ashok Kumar Taneja s 10-11-2023 |Tagore Nagar, Rajpura
4. Tina Taneja W/o Rahul Taneja 3,81,10,000/- | \yith further |Road” Tehsil And District
ALL R/O: House No. B-1, 974/2, Wakia Mahal Bhagat Abadi, interest Ludhiana
Opp. Tagore Hospital,rajpura Road, Civil Line Ludhiana 141001. and charges
5. M/s Gopal Ji Non Wovens Through Its Partner (Rahul Taneja) thereon.
6. M/s Taneja Apex Through Its Proprietor (Ashok Kumar Taneja)
Both At: Plot No.1, Ind Area A Extension, Link Road Ludhiana 141010
7. M/s Taneja Clothing Co. Through Its ProprietoR (Rahul Taneja)
AT: 146/2 F, Street No 1, Gaispura Road, Ludhiana 141003.
Loan Account No. - XOHELIN00003090565 Rs. 15-11-2023 |HOUSE PROPERTY
and HE02LIN00000006062. 65,00,000/- and MEASURING PLOT
1. Ram Lal S/o Babu Ram, 2. Ravi Garg S/o Ram Lal . and Rs. Rs. NO. 09, GRAIN MARKET,
3. Manoj Kumar S/o Ram Lal, 4. Renu Bala, 5. Anu Garg 12.78.000/- 66,84,418/- | SITUATED AT VILLAGE
ALL R/O: Near Shiv Mandir Wali Gali, Nihal Singh Wala, TO,TA’L Rs as on “NIHAL SINGH VALA"
Barnala Road, Moga 142055. *| 10-11-2023
6. M/s Ram Lal & Sons Through Its Proprietor (Ram Lal) 77,78,000/- | \ith further
AT: Shop No. 9, Near Police Station Old Dana Mandi interest
Nihal Singh Wala, Moga 142055. and charges
7. M/s Sheranwali Enterprises Through Its Prop.(Ravi Garg) thereon.
AT: Old Grain Market, Nihal Singh Wala, Moga 142055.
Loan Account No. -  HE01LIN00000000604 Rs. 15-11-2023 | Property Measuring 200
1. HARJINDE SINGH S/O SUKHDEV SINGH 30,00,000/- and Rs. Sq.yds. Situated In Village
2. MANPREET KAUR W/O HARJINDER SINGH 29,52,124/- | “Gill No.1”, Locality Known
BOTH R/o: Street No 28, New Shimlapuri, Preet Nagar, as on As “Preet Nagar” Tehsil
Ludhiana 141003 10-11-2023 | And District Ludhiana
3. M/S NEELU SHUTTERING STORE Through lts with further |Registered As Per Sale
Proprietor (HARJINDER SINGH) AT: Street No 28, interest Deed Bearing Vasika No.
New Shimlapuri, Preet Nagar, Ludhiana 141003 and charges | 12979 Dated 07/02/2020
ALSO AT: B-29, Lohara To Bulara Road, Lohara, thereon.
Ludhiana 141003
Loan Account No. - HE01ARR00000009227 Rs. 15-11-2023 | PROPERTY 1- All That
1. MANMOHAN ARORA S/O PREM NATH 40,90,000/- and Rs. | Part And Parcel Of Property
2. ALKA ARORA W/O MANMOHAN ARORA 39,76,590/- | Measuring 57.4 Sq.yds.
BOTH R/O: House No. 395/10, Mohan Brother, as on Situated At Vakiya Dhab
Opp. Hindu College, Dhab Khatika, Amritsar 143-001 10-11-2023 | Khatika Amritsar,
3. JAGMOHAN S/O PREM NATH with further |Registered As Per Sale
4. SARITAW/O JAGMOHAN interest Deed Bearing Vasika No. 7,
BOTH R/O: House No. 1073/9/1, Gali Bagh and charges | 561 Dated 28/10/2011.
Choudhary Khtra Khazana, Amritsar 143-001 thereon. PROPERTY 2- Property
5. M/S MOHAN BROS Through Its Proprietor Measuring 25 Sq. yds.
(MANMOHAN ARORA) AT: Opp. Hindu College, Situated At Vakiya Dhab Khatiki Amritsar,
Dhab Khatikan, Amritsar 143-001 Registered As Per Sale Deed Bearing
Document No.9947 Dated 14/03/97

Date: 23/11/2023

Place : MOGA/LUDHIANA/AMRITSAR

Cholamandalam Investment And Finance Company Limited

AUTHORISED OFFICER

Guyv, govtlock horns again, this time
over ofliciating VC of Bathinda PTU

RAJMEET SINGH

TRIBUNE NEWS SERVICE
CHANDIGARH, NOVEMBER 22
Governor and Chancellor of
Maharaja Ranjit Singh PTU,
Bathinda, Banwarilal Purohit
has asked the government to
appoint the seniormost Dean
as the officiating Vice-Chan-
cellor of the university.

The Governor has turned
down the recommendation
of the government to
appoint the Secretary, Tech-
nical Education, as the offi-
ciating VC. The Governor’s
instructions are for with-
drawal of the precedence to
appoint the Secretary, Tech-
nical Education, as the offi-
ciating VC till the appoint-
ment of a regular VC.

The outgoing VC, Prof
Buta Singh, whose tenure
ended on November 1, has
not been given extension.
Prof Singh had taken over
charge on November 2, 2020.

Confirming the develop-
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ment, sources in the Chief
Minister’s Office (CMO) said
the matter had been for-
warded to the Department of
Technical Education and
Industrial Training for the
necessary action.

However, it could not be
confirmed whether the Gov-
ernor’s order implies

appointing seniormost pro-
fessor working as Dean as the
officiating the VC.

An official, privy to the
development, said there was
no yardstick of the senior-
most Dean but there could be
a seniormost professor look-
ing after the work of Dean.

Earlier, the Governor had

TOOK SIMILAR STAND
EARLIER TOO

B Earlier, the Governor had tak-
enasimilar stand in case of
IK Gujral Punjab Technical
University, Kapurthala, as he
had sought to know as to why
the seniormost Dean (Faculty)
could not be given the officiat-
ing charge of the VC

W Before the appointment of
Prof Susheel Mittal as the VC
of the PTU, Kapurthala, the
Governor had turned down
the recommendation of the
government to appoint the
Secretary, Technical Educa-
tion, as the officiating VC

taken a similar stand in case
of IK Gujral Punjab Techni-
cal University (IKGPTU),
Kapurthala, as he had sought
to know as to why the senior-
most Dean (Faculty) could
not be given the officiating
charge of the VC. Before the
appointment of Prof Susheel
Mittal as the VC of the PTU,

Kapurthala, the Governor
had turned down the recom-
mendation of the state gov-
ernment to appoint the Sec-
retary, Technical Education,
as the officiating VC.

Last month, employees of
Maharaja Ranjit Singh PTU,
Bathinda, had written to the
Governor and Chancellor of
the university seeking his
intervention over the state of
affairs in the university.

Recently, the employees of
the university, in a jointly
signed letter to the Governor,
had drawn his attention
towards the pressing issues
that have been affecting the
university and its employees
over the past few years.

Since 2020, the university’s
financial condition has been
steadily deteriorating due to
unfavourable policies and
unnecessary expenditures
undertaken by the adminis-
tration, the employees had
maintained.

ATTACK ON INDIAN CONSULATE IN SAN FRANCISCO

NIA raids 14 locationsin 2 states

TRIBUNE NEWS SERVICE

LUDHIANA, NOVEMBER 22

As part of its continuing
investigations into the
attacks on the Consulate
General of India in San
Francisco, USA, the Nation-
al Investigation Agency
(NIA) today raided multiple
locations across Punjab
and Haryana.

A total of 14 locations
were raided in the two
neighbouring states by the
NIA teams in a bid to unrav-
el the conspiracy behind
the March 19 and July 2
attacks, involving criminal
trespass, vandalism, dam-
age to public property and
attempts to cause hurt to
consulate officials and set
the consulate building on
fire through acts of arson, a
senior functionary told The
Tribune here today.

He said the NIA had been
probing the case with an aim
to identifying and prosecut-
ing the attackers. A team of
the NIA had visited San Fran-
cisco in August to investigate
the incidents of attacks on
the consulate.

The NIA has sourced

o
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NIA sleuths come out of a building owned by Sarabjit Singh

Kang at Bahomajra village near Khanna on Wednesday.

information to identify and
collect information about
some US-based entities and
individuals involved in
these violent incidents. The
agency has already identi-
fied certain individuals who
were part of the conspiracy.
These include the attack-
ers and their associates,
who are both Indian and
foreign nationals.

The locations raided by NIA
today were spread across the
districts of Ludhiana, Moga,

Jalandhar, Gurdaspur, Mohali
and Patiala and Kurukshetra
and Yamunanagar in
Haryana. The crackdown led
to the seizure of digital data
containing information relat-
ed to the accused persons,
along with other incriminat-
ing documents.

In Ludhiana, the residen-
tial and official premises of
Sarabjit Singh Kang, a close
associate of local AAP MLA
Manwinder Singh Giaspura,
were searched in Khanna.

Courtacquits Hawara
in 18-year-old case

TRIBUNE NEWS SERVICE

CHANDIGARH, NOVEMBER 22
A local court has acquitted
Jagtar Singh Hawara in an 18-
year-old case after the prose-
cution failed to prove charges.
Heis servinglife term at Tihar
jail in Delhi for the assassina-
tion of former Punjab Chief
Minister Beant Singh.

The case was registered
on the allegations that
Hawara was planning to
wage a war against the Gov-
ernment of India with
weapons and explosives
and was also involved in
acts for revival of terrorism
and formation of Khalistan.

The FIR was registered
against Hawara at the Sector
36 police station here on July
16, 2005, for the offences pun-
ishable under Sections 121
(waging war against govern-
ment), 121-A (conspiracy to
commit offences punishable
under Section121), 123 (con-
cealing with intent to facili-
tate design to wage war) and
120-B (party to criminal con-
spiracy) of the IPC and Sec-
tions 4 and 5 of the Explosive
Substances Act.

Was charged with
planningto wage awar
against Govt of India

The police claimed that on
July 16, 2005, a pistol, some
cartridges and 450 gm of
RDX were seized from the
possession of a co-accused
in the case near Kisan
Bhawan here.

The court framed the
charges against Hawara who
pleaded not guilty and
claimed trial. AS Chahal,
counsel for Hawara, argued
that the accused had been
falsely implicated in the
case. He said the prosecu-
tion had also failed to pro-
duce any witness who can
support the case.

Keep consumer in
mind while deciding
product label: HC

SAURABH MALIK

TRIBUNE NEWS SERVICE

CHANDIGARH, NOVEMBER 22
The High Court has clarified
that the standard for deter-
mining deception on a prod-
uct’s label is that of an
unwary normal consumer,
particularly in the context of
India where English is not the
native language.

The issue before the high
court was whether the state-
ment “The World’s No.1 Juice
Brand” on a product label con-
stituted deception and mis-
branding. The company’s
claim was that the statement
did not concern the food con-
tained in the package, its qual-
ity or even the nutritive value.
It would as such not consti-
tute an offence.

Making it clear that a find-
ing regarding the absence of
misbranding could not be
recorded at the current stage,
Justice Pankaj Jain ruled:
“To hold that the statement
did not amount to deception
and would not constitute
‘misbranding’ would be
beyond the scope of Section
482 of the CrPC (on the high
court’s inherent powers)”

Justice Jain asserted the
court was required to keep in
mind the food item’s con-
sumer, while weighing rival

stands on the issue. The state-
ment was made in English
language, which was not
native. Many of the customers
in India knew the meaning of
‘juice’ but were not conver-
sant with word ‘brand’.

The standard to be applied
was not of a vigilant consumer,
but an unwary normal con-
sumer of products, while
answering whether the state-
ment made on the label was
deceptive. A normal con-
sumer was a man of imperfect
recollection and statement on
the label affected him. The
court was required to put itself
in the position of an average
customer and ask whether the
food article was being passed
off creating deception.

“The likelihood of confusion
or deception is to be seen in
relation to average unwary cus-
tomer. Food article is not juice.
Allegation is that the consumer
is being misled to believe food
article as juice. The fact of the
food article being passed off
deceptively as juice is to be
determined or ruled out. It is
definitely matter of evi-
dence.... This court finds that
at this stage a finding that the
statement contained on the
label does not amount to mis-
branding of the product cannot
be recorded,” he asserted.

Muted Gurbani telecast on
Heritage Street irks Sangat

Govt ads run most of the time on b LCD screens

NEERAJ BaGgGga

TRIBUNE NEWS SERVICE

AMRITSAR, NOVEMBER 22
Limited hours of Gurbani
telecast and that too muted
on the five large LCD
screens on the Heritage
Street leading to Golden
Temple has irked the Sikh
Sangat. Visitors heading to
pay obeisance at the holiest
Sikh shrine have demanded
that the screens should be
made audible.

Daljit Singh, an NRI
from the UK, said he had
been staying in a hotel on
the Heritage Street for the
past two days. “All LCDs on
the street show achieve-
ments of the government
with a photograph of Chief
Minister Bhagwant Mann
being highlighted the
entire day. Only limited
hours are devoted to the
telecast of Gurbani in the
evening and that too with-
out audio,” he said.

One-liners highlighting
the achievement of the
government keep flashing
the entire day. Some of
these include ‘Bhrash-
tachar Mukt Punjab,
Sarkar ne Nibhaya Vada’
(Government fulfilled its
promise of corruption-free
Punjab), ‘Sikhya ate Sehat

Anti-Carruption Action Line
9501-200-200

Corruption free Punjab /

Punjab Government fulfilled it's promise

More than 300 arrested

An LCD shows the CM and his government’s achievements on

the Heritage Street, Amritsar, on Wednesday. PHOTO: VISHAL KUMAR

budget wich 57 per cent
vadda (57 per cent rise in
education and healthcare
budget), Punjab Sarkar
Walon Ditiya 36,524
Sarkari Naukariyan (gov-
ernment has given 36,524
jobs), etc.

Jaspinder Kaur from
Jammu said drab adver-
tisements do not attract
attention of visitors dur-
ing the day when sunlight
is at its peak. It is only
during late evening and
night that beautiful light-
ing pattern and these
LCDs draw the attention
of visitors.

Satnam Singh, a trader,
said a few years ago Gurbani
used to be telecast and it was
audible along all the street.
About two months ago the
SGPC had installed an LCD
on the Heritage Street,
which telecasts live Gurbani
from the sanctum sancto-
rum day and night.

Officials monitoring all
five screens said these were
installed under the beautifi-
cation of the stretch to
Golden Temple in 2016. As
per the documents of the
project, large LCD screens
were installed for the pur-
pose of advertising.
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Tender Date of Date of Likely Date
ﬁ'; Deﬁzrén;ent Work Name Allotted Cost| Award of Start of of Completion
- (Rs.in Crore)|  Work Work of Work
1 |Haryana Police Construction of 96 Type-ll (S'tilt p.lus 6), 12 Type-lll (Cluster type) and 12 Type-IV 29.57 08-11-2023 18-11-2023 16-04-2026
Housing Corporation | (Cluster type) houses in Police Lines, Karnal. .
5 Limited Balance work of Construction of Bank Square Building at Ambala Sadar 36.88 10-11-2023 17-11-2023 16-11-2025
laying RCC 600 mm dia NP3 pipeline for dewatering flood water at various RDs of
3 RML Drain and RCC 1800 mm dia NP3 pipeline laid from LML Drain RD 80200 R 6.00 06-11-2023 08-11-2023 13-04-2025
and with pump house 60 Cs outfall at RD 61150-L of Bhiwani Sub Branch.
Construction of Tibba Gurana Minor from RD 0 to 14220, off-taking at RD 111650-L
4 Irrigation & Water Bairala Brakich 9 6.18 07-11-2023 08-11-2023 11-05-2026
Resources
Department Reconstruction of 2 no Single Span Steel Girder bridge at
5 RD 196950 Narwana Branch and at Km 11.030 of SYL Canal and 6.95 08-11-2023 09-11-2023 08-11-2024
RCC Box type bridge at RD 258 Thaska Disty
REHABILITATION OF RAJOUND DISTY FROM RD 0 TO 152500 INCLUDING
. CONSTRUCTION OF INTERVENING STRUCTURES £l IR G- Eili-etss
Municipal Corporation/ | Estimate for providing and laying 80 mm thick interlocking tiles in Vipul world,
7 Uiban Local Bodies ward no.29, MCG 6.14 06-11-2023 09-11-2023 07-05-2024
Ssiswal: Construction of 1 new water works including raw water inlet channel,
construction of 2.00 MLD capacity WTP, pump chamber, clear water tank and
boundary wall. Construction of additional structures at 1st. water works and
8 Boosting stations. Laying the rising main and distribution pipelines, Functional 9.00 04-11-2023 11-11-2023 11-10-2025
household tap connections in village. O and M for 12 months during defect liability
period after trail run of 3 month and 5 year thereafter and all other works
Public Health contingent thereto”.
Engineering
Department Fatehpur-Detailed Project Report for providing sewerage network and construction
of Sewage Treatment Plant in village Fatehpur, Block Pundri District Kaithal (under
Swaran Jayanti MahagramYojna) Under NABARD "Design, construction, erection,
9 testing and commissioning of 3.00 MLD capacity Sewage Treatment Plant based 8.83 14-11-2023 29-11-2023 30-11-2023
on Sequential Batch Reactor (SBR) Technology, construction of boundary wall,
construction of road and path, construction of 2 No. staff quarter and all other
works contingent thereto
Public Works Construction of 2 lane road from Panchgaon to Farukh Nagar road via Jamalpur by
10 Department widening and reconstruction in the District of Gurugram (km 0.00 to 17.41) (Road 9.80 03-11-2023 10-11-2023 08-05-2024
ID 3169) (Shifting of HT/LT line)
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THE PUNJAB STATE FEDERATION OF COOPERATIVE SUGAR MILLS LTD.,
(SUGARFED, PUNJAB) PLOT NO.53, PHASE-2, SAS NAGAR (MOHALLI)

PANEL OF CONSULTANTS

Sugarfed, Punjab intends to form a panel of Technical Experts in the
fields of Sugar Technology, Sugar Engineering, Sugarcane, Boiler &
Turbine Experts. The services of Consultants will be utilized by the
nine Cooperative Sugar Mills in the State of Punjab as and when
required. The detailed terms and conditions can be seen on the
website of Sugarfed i.e. www.punjabsugarfed.in The applications
along with passport size photograph, copy of Aadhar Card and
Certified copies of documents describing requisite qualifications &
experience are to be submitted to the Managing Director, Sugarfed,
Punjab, Plot No.53, Sector-54 (Phase-2), SAS Nagar (Mohali) by
08.12.2023. MANAGING DIRECTOR

SUGARFED, PUNJAB

The Centre for Research in Rural & Industrial Development
(CRRID), Chandigarh invites applications for the post of
Research Associate (one) on purely temporary basis in
Research Project on “Liminal Tribes: An Anthropological
Enquiry of Sikligars of Punjab” sponsored by the Indian
Council of Social Science Research (ICSSR), New Delhi under
Special Call for Studies of the Culture, History and Geography of
the Scheduled Tribes. The last date to apply is December 5,

2023. For details, please visit www.crrid.res.in Director

STIH-F

AS53a WHET
(fearma2Ht iz FagueHt 895 me fegt (feamaant Hfsgrs YN &g
FIUde UIHEH) IIBHGH 2016 € JABHE6 € MUTS)

Hebre fEesaeata .
o Ffsear € fonurs fag

AYU3 9T
1. |a9ude S9eT T 5 dtebie feswedty fawfes
2. |a3de 9eq ©F mavar & fist 01.07.1996
3. [wErfact, fam € 3fa3 aolde Sweg marfuz/ |IfAredT we Fudts, I5targ
Ifress T
4. |aUde ufgere & /geide F¥ed feHfes | U74950PB1996PLC018439
wefaset ufgare &.
5. | a3Ude $9eq € IfAHCIT Te39 M3 WY Te39 |fis anftut amf, 3TuT I3, Bftme,
GecRHEREY HA™E-141008
6. | aaUde F¥cT © AYY feu fearment By Je & first| 20.11.2023
7. | feams<rt Infatns Jin e I & riews 3t | 18.05.2024 fearmsnt gy I & figt 3 190 fes

8. |99 »isfon FHfs@rs URWe® oW g I7|fdeq #is vea

fearsEnt Uenas e &t 3 IfAneIns &99 3fA. & IBBI/IPA-003/IP-N000156/2018-
2019/12102 AFA valid upto : 29.01.2024

9. | 595 I afrreas wisfor THfEEHE Uenas e | usm v . w2, 7 #9238, fidea-2, Uage:, Tfemer
y3T 3 EhiE 134116 E-mail: khattartania@rediffmail.com

10.| #i3for yAs= [RWeE &% U39 feard TmI | usT . &. 402, 7T W23, ided 20, UegeT,
I AT T UST 3 TS TfeHTET-134116 E-mail: cirp.bbfil@gmail.com
11| T A ge=rge & wifaw fust 06.12.2023

12.| nisfon yr= JEHes 28 faauds, Fans21 €| & &d1

FEFaHS (68) St @ gt mits gfgest <t At
GEckE

13. | fear St few @fgest © nmfuaras ySifadt € 39
'3 oW F9G BET UETE d13 feansent RHast
T & (@99 At wet 95 &)

14.| (@) A9UI TOH W3

(& wifaarag Yttt e 29<T gog T

& &9t

® V\eb Link: https://www.ibbi.gov.in/home/downloads
YIT U . B, 402, 7t 9923,
Fared-20, Y9g@T, IfanreT134116
STonfeeT 793 o13T AreT I o 30w duat s fefalas Iatorg 98 20.11.2023 & debie fégmedta
favfes € feq aratde fearmsent IRTEEHs TR St Hon™s 9ds ©F »ren vt ataT faprr 31
sietie fésHedts fonfes © 3fseat & grarfeer Fer fesr Arer T fa €0 yire Afeg »wud
Tmifentt & 06.12.2028 3G nrETeH &, 10 AOHE TIATE T8 U g »izfon yrsT= JRHas a6 Myt
ge=ge fESt Ffaes nmud emifentt § yire rfas fige fedagaa Arust gt 7t My geer@e
I3 A Ffsedt @8 Ypire Afgg mud emifent § 579 gt 7 fedagried Aust adt Myt
qa=fenT 7
Tmifenrt 3 ¥8 7 IHITT q98 T YIS M JTEE I HOHTAT BarTemT Aar
wat/- fées g vew,

first: 22.11.2023

' Ysgs Reg. No.: IBBI/IPA-003/IP-N000156/2018-2019/12102

3 ygne Ifo3 el wet
IHIIR Bt T fiz et &g
&=t A9 &% fus § subi <ar
&% widr fsare <t afmm &3t
7 gt 31 defes wrufed
gdtfemt &® fiz &t a09
gose {29 Sat 3¢ Ia! AU
& & fa fis & afimr §
Y3 J9& BET 55 HadT anet &
<t arfew 13t aret T yefeg &
w3t 1St aret 9

AIUT WH3T It & ST far
filg € ¥9=ds & ygie 3
g wet fis <9 fe &
oy fRgnifg == € am '3
Harw warfemT famn 71 fem f<9
400 3 500 g¢ BT €3 I &
AU & < far fig <t aet
I&! d9t a4t 1 filF St adte
Aatdt @t UdtHt &9
et aretort 75 3 fa &at §

ﬁaé‘é]wémfevwéarém‘rFW|

Wi € fest feg feast ar
wgel Qs & fa
mEsuwe 3 feser fiz &
F4tg 2000 §¢ & f€F A7 T

WIaes © faer e39 udl we
37 fa Bt 18 3299 & HEETH
iUz Hedt @8 §&° &< I
fesag o9 fegr famr wt ug
Woges & mfuardtrt & nra§
de I 395" H&dT B IAT T
feye afes wemye 3 Jar
g3t 3 G5 wfaaatnt 39
ydg it

HESS Hst € Mg3e ;U
1991 & ST f Wgare s €t gur
3 fAg wgsie et I8 €%

fe Woads ©e37 Tt € i
uee '3 9§ dec meul

&tet aoeer wmim T
fenr@et uetl €ug wadle
Wate aHet muls Uehdt mg
mire fafinr fa fagofes A
&9 957 &7 gae '3 U3 EAHT
& 31T T9nd 9967 U=aTT|

g3 d HBIH mMiseEly AW §
Tges ff9 @3 T®

fenm J1 gr vem 9833 fiw
399 I W & A9 mfaarat
et yas fitw & Sfe far
fret ysm & fest faarfes
MBS 19 3299 ©f I3 § €7
AElds '3 ITaI0g Agd 3 A
fogr At 3t Heonetas A=
fenmagtt & We & €1 &% 7000

| quE 7 8¢ 3 gaT T IR

wawﬂwwwm’r

FIWU%W

fuw*zz?re'a?

qIHHS 3198 I3 3 B2 5
Ffigfaet Aeg & Gewres
g3l €%t fagr Feeg & feg
afmm T fa 8at § G € mirfaa
Faat et fonfes mas il
85t faur fa &at & Hegh
AUS3T ¥ el Agdd T9680
T fegrar faemt arst mit 3 femr
Fifaet fieg €t Gta a9 30
A&l 9997 49911 {29 o4l 2
FIF 40 BY JUE <1 FIS I
fammg T fer afnBfact feg e
Imt Gowes aefent wely
fiw & faar fa Wy W3dt Hv&aa
&8 & fuger w3 femireterae
€ afigfaet feat € QA oo
& Wagdt fest /i, # fa fawmg
T51 Qo faur fa »rufea 3dta

Fety fifw

% gemt fegt fenast &g
763 § 79 Ags3 Haat &
feg fenra w3 I3 A9 o9
reed Qg faor  fx
femeteae gElum 3 8@
Fgfeet fes 3 wmym €
Fatg 40 fifst § =feer d=am
AIaT & few '3 gdtg 3 a9z
JUE Hav T5| fegt fermgat fieg
HfonT & BT IF TH @T
g ydu I Fufee H3dt &
o fo &a19 oF® 439 <9
g 4 I 30 F9F U <
FAS &% 26 feam a9w T3
A%el g9eE A7 37 I8l G
o fg =93 &99 1 <9
faare ma=t et 50 By quE =
gAC &9 on® 9% Udg fapim
I wEnt =t @ 3 TEd
T < yfafonr St wons
9 Bet aret T

WA T g T

J9st 3 44

) 3 fegmar @8 Yaeew g3 HuHfwHe
fawes 5% mEsT fatsT

adt yEfsT

weTg ufena), 22 329
Ury @ sfont @ 93 To9 &
fougs ®et feufea goo™s
59 3 fsuet afimas Aramt
I8l € U3a AedT fEq a3
& BaE &% ges ! fasamt
Y3 SIAGT T ANE 3T v Sead
g5 ninfene f@ves 3 U3
fegmar <& matdy g3t fapum
fenfes wids & faur fa &3
sondt fugdat § it 3
N3t UTg € Harafen g 73
QT BT iz UET AE3
J=qt €5 Soeew  ©F
minfere fovwes 2@ v
AP €3 T 50 BY JUE
I w3 UAg € 83 fegar €8

Ay & yfger

50 BY BIr@e € fer Qua® ot |
faur fa feg A = ufgs |
qést w3 ¥ v feade de |
Wi f&5 e T8 4650 T |
g € ffdnfebns T8 v 89 |
SRSt 3 WHT wT ygree
H’@TIMBOEEZOZALEH’H;;% Em— ﬁ%ﬂnrrﬁe"lwrr |aé‘ma
fogr fa fist Gﬁzﬂzs”lwm
g | g fos 919 397 5ored I8 &

fyzmatrt &

g5 &8 fugdrt & Ha
yE's I

sfot uret et fegret A aat wrehvETels ' fegad € e

WWEMWMWWWWW%WHWW

ug9 o
AT, 22 3299

fis widt ast gHew & Aur
&g3 46250 3T feQulH

Ve

UG <F U3t iy fegmet
7 3t yEhusEls © HHg
fe9 99 fawst & fegagamt
T OF wargfemt Wy H3dt
TE39 AE JY J9 wifuadtort §
faerfeg U39 39 I&| faarfes
Y39t &9 fem W& RS I
39 fegar € 13 AyT vt &t
‘I AUz wifgaratdt fedu
Fa=Ter w3 fsaurfag 3 we
yEhyt AT gatt ytEtyt @t
A9 & Har Goret aret T1 €7,
WS wfHg qu3T 3
faerfeg yuzs I Hard fegmar
€ wifggdtart § foags mE
359 dd& ©f ymet i3t 9

il o 2 U3 ity e 23 sy e e £ 92 B 22

fors maus fort, "wr I
w3 pifeous wddt a& &
fegaoadt @ o mgfent
dre © U7 ¥3 < @ goar
war @ G € w3t e ust

ygeeT 3 3IAdIE 45 FIHT
T It UEUSTElS H3H Fas €T
ySHT 13T 91 Aeus A€t 3
fogor fa 1 By & wAhie
gferm ftuyg g IR usH T e

WA afHEs § freres
el efss famms

B3 uftes o8 AEu3 s
o3 iy wadt 3 foor fx foA
FAed 3 It 2fE3 ufgeat € &
a2 ufan 3% Ut ygee < ot
fegar € AEuz wiftadt AgniH
fe3aogt o9 90 a5l fon Aed

St s trE 3393 6 | g o9, &x AH, =9

! HTHE 75

U39 ATl

fars e HAB T I8
JJiSr g9

Hy H3d T3 v  Ream wifizus

TY TAC 3T HHS' I8 Jaidll

Jer 3

it 3 weeE! fog & wret
=

g3t ySifaw

yfenar, 22 5399

Urrdt galeafiet ffg 9% a9
IIUIIT geT M3 BT WH &

| F=at sarehrt few Wy Few &

€3 Vet ma @am), Usit
Jrfes @a®), vaHt i arfes,

i 39F arew, 93, UAmdt Baurar

'3 fI39amdt, gaaet, UAed
Hidar, araeféar, du™ frgreT,

Smwpfaﬁaumme’rmmw
[T B S gns p fei woge

399 feim Hiows =4 ud

8 &9 Mt &9 ufos mavs
FE'Ss  WIT  JEdT TS,
z3faarg Aoy 3 S AES
gfred I=a gfesT & yus
37 geq gt fegar €
feggn 3 Wy yduad 3T
JETsEy gt & ST far fara
e ufts mgs waie ga=8
frw AIaTat a&H deaydT, g
A YAt GalediAet qur 3
I AES HTST IIHeT TR,
g3foarg Aoy & YUz at3m
ufgg fes 78 da8 ©
Warafewt feg ufosr mas At
g 39 TWed
YTHHAT THH

fem Yo =Etm sw®e

frw &9 3 for < ot €239 ot | g femm wige vE 761
AN &9 & ¢ warfemT fapnr
I AT WEE AT HIT |
fegem & &< ¥9 Uge I |
€5 fagr far feg o ue=dt = |
| ICPIT TBA ST, HAH I

feg for & & 3= fe9
WUE Wy § YIeT A ©F
maeT f&g @mor der 31 g fes
& wmret fws 29 Ffevee

3feT T IV 3 ane g owefe | MOCUT AITOE, T
§f?aa€e®maml{ rEs Set awe

Hideer aaa ufenmsT & yus
gt fei 39t Afde &5 ufosr
FE'S AT 9 391 §U7Ed UTBAT
IHH »TE&EYd ATaY, §AT AE'S
H3 g9 W39 fAw yaAr aed
Aeg w3 I FEs AegTet
Hideer aaa ufenmsT & yus
gigTl Wy &9 ufow mars
AIadt  I®A (I
yfe™sT, TAT AE'S AIFTST
ot e fams ugst w3
S mEs Aaadt  Mideer
& Ufer™s™ & YUz at3m]




